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MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(Department of Education)
New Dethi, the 18th March, 1997
i . RESOLUTION g ,

Policy on Fez Fixation in Private Unaided Educational Institutions imparting Higher and Technical Education includ-
ing .\Ianagemem Education.
20-43/96-Desk(U).—The Supreme Court of India in Unnikrishnan JP versus State of Andhra Pradesh had. v

n 8th Feoruarv 1993 taid down a scheme regulating admission and levy of fee in private unaided educational instiiutions
pamcula'n :h0se imparing professional Education. This scheme will be referred hereinafter as the 'Scheme in Unnikrishnana’.
Ason inierim measurs the Scheme prowded for an adhoc fee determination procedure and cermain allied matters. As a long term 3
measure, however para 6(6) of the scheme required that the All India Council of Technical Education (AICTE), University
Grants Commission (UGC) and the Medical Council of India, and the Dcntal C0unc1l mll hme suitable regulations in the
matter which would replace | the achoc pronsxons of that Scheme. : e -

2. Pursuant to the above decision, fes was fixed in varicus States in anatc Engineering Coileges at rates that were
found to bc sanzblc by the Cou‘ts Rczulanons were framed soon thereafier by the All India Council of Technical Education
broa#l) incorporating the feamres of the Scheme laid down bythz Court. Sm}xlarly, the Umversny Grants Commission has also
prepared draft regulations on the subjcct. In case ochdlcal and Denml Collcges howevcr rates of fee have bccn ]axd down by
the Counfromnmctonmem- o T e s

3. The Court had occasion o conSIdcr the status of rmpléxncntatxon ofthc Schcmc m Unmknsnr.an as modified bv is
various orders. in LA No. 66 in CWP No_317 of 1993.- The orders passed on §th August 1996 require the Central Govermnment, L
including the Minfstry of Education to tzke steps to convene a meeting of all the concerned authorities for cvolvmo a proper fee

v - N~,—-.

structure for Medical, Enemcermmaad Dental CoHeges- throqudHhc coumrywhm thr::—monms—whxchjww §@ndsEX-- -
tended till 28th Fébruary, 1597, soTocTr o T -
4, Meatings of all concerned. viz. the Ministries of Health & Family Welfare and Law and the Medical Courcil cf
india, the Dental Council of India, the AICTE and the UGC, and Representatives of Technical, Higher and M°q-cal Educaucen.
Ceparments were, accordingly, held on 30th August, 1996 and 8th Octooer 1996 where ail the relevant issues were 2on su.-vﬁ
Dyrsuzai 1o these meatings. Ministry of Health & Family Welfare, took 2 view that the proposed fee structure for Mediczi 2o i ’
Densal Coilegzs could be evoived separatsly, 2nd - L‘:1' it was not pracei icable 10 ba-.e zccm"wﬁ fee struenure for 2il profession
Unaiddd instirutions z:néra!ly."-i_v“ - SRR e e e
5.Tozkeaf 2 marer, 2 meeting of State H'O’xc' and Tech 'wcaf Jucabm \hms ers was Convansd bv !
Union Mirisier of H Dew'::mem on 10t Decembar 1956 Whersin it wes decided that sc"-corwr*ed polic
Ziractions could 'c—: 153 . -*-c:rfor., f:!!"‘g vithin the purview of the Mm sy of rL,n ~ Rasgurse
Devz2iopment namaly and Technl ducaricn. The meeting noted that whil21he’ —\IC E : B¥s o
. : ’  directions wers st n2eded it 2 ld
-
<



ai2van? instiefions. A To2 sinuchurs
Ay the managzment, faculiv members and

inform the present policy fromiework:

pravention of profit making and ensuring, as far as possible. the principie of no-profit-no-tess which underhines
rame in Lanikrishnan;
20 of pvoiding coramercinlizaiion, to make allowancs in the fezsoasto

iuting the fundamental cont
rovide for replacement and upgragauon ef facilizies:

e

‘s arocedure for fee detemy

1w °

[ the scheme—not merely confining :

10

roviding fora rransparanl ang inteti

P
/vy Brinaing ali puvate unaided institutions within the ourview 0

lezas and
(»7 lmvolving the Sate Goverments concemed in the process of fee determination.
PLHRRDIIAE

These poticy

‘ ' Ssif-financing nsluutions imparing t
! Education Act 1987 (Act32 of 1987 inci

ment wheiher by awarding degrees or ofnerwise; )

affiliated to the universiues. grerating vn o grant-in-aid’ basis; and

sion Act, 1936 (ActNo. 3 of 1936),

nce grants from the Central or

i

guidelines will apply 10 the foliowing
echnical education as defl
tions imparting Post-Gradu2

ned under the All [ndia Councl of Technical
12 Education in Manage-

[&]

ding institu

‘ (o) Colleges
(c) lInsiiutions “deemed to be universities™ under the University Grants Commis
if such institutions operate on self-financing basis without receiving maintena
State Governments of staivtory grant disbursing oodies under their control.
Scheme in Unaikrishnan, their inclusion

ot 2xpressly included in the
th private colleges

‘ 3.2 Even though 'dezmed pniversities’ are
2 orounds treating such institution at par wi

_ithin the purview of this gelicy is considered necessary on th

e just and appropriate. . .
5..dmissions: . T oo ‘
31 Intheschemein Unnil Zhan, the manner and method of admissions form part and parczl ofthej’vcc determi-.
that scheme will, therefore, apply to the institutions covered undec.

ssion procedure incorparated in
GC Act does rot empowzr U

d the present Resolution will be
cordance with the scheme in Unnikrishnan..., :;

. procedures. The admi
Jf _resent policy. As the U
“jdementin Unnikrishnan an

-
..c - relating o admissiens in ac

¢ Commission (o iss
construed as enabling

the Commission {0 fma suitable provi-

-

by the Committeés prescrived below.: .

'_ vetermination of Fee: ' . : .
(2) Fee chargeadle by various caegories of institutions shail be determined

ek e

I sducation will be determined by State Level €:

(b) Fe:in institutions imparting tzchnica

| reilowing _
) Vics-Chancetler of one of the universitizs in the St 10 be nominated by the State _de:mm_cht concerned—
Chairpersoa. ' T o '

G5y Secrziagizs in-charge of the Technical Education and Finance Deparaments of Ihcémt:-G\;\E'nme"' concemad

reir romineas—Nlempbers:

saomics, Cost Acsounmacy, and Insiitutional Finance, 1o be acminazd oy th

1 ]
i Jucztion—>NMembers; . S s
erod the Members-Secref2rys ..

;ing on No-Greni-in-2id' bass shall be dstermi

| i2)
; ’ ~ - .

y e Siatz nominated by the si2z Governmizit cancemed—
;
{ 5 Finznce D i
i - .
! b - .. R o R . -~ .
: N gy AgIouniIndy and LoonUimics -
. . SE b e =

") —Memberand
Sem Srcrenar

ue regulations relating 10 Admissions’, the -

—_—

omenittees-consistingorthe——— """

s Al

-

g
»
]
]
]
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(&) Coa chargeable by lm‘r:u;iow deemed 0 De universities Wil e Jetzrmines Sh s Standing Commuze of S
University Cranis Commission co nsisiing of :
(i} A Memberof the Commlssron~Chaxrpcrson;
iy Orn= Vice-Chancellor to be neminatad oy e Commniission—Member;
i) Three expens. one each in Sconimics. Cost Accoun raney and lastitutionai Finance 1o be nominaied by the
Commission—Members: ’
{iv)  Where adeemed university conducts courses in Te'“r"“' Medical Education. 2 nomine: or the Adindia Coun-
cil of Technical Education Medical Councii f 1dia Dental Council of {ndiz as the cazes may be— Member;
(v) Staie Secretary Higher Technical Madical educar: on {depending on the fizld of specializztinn ofthe instution)
or his nominez will be co-coted as the Member for the purposzs only of G2iermining the fee simicture (or
‘deemed universities’ in the Siate concemed: )
(viy  Anofficer cf the UGC of the Rank of Additional Secretary—NMember Secretary.
6.3 Procedure 10 be Adopted by the Committee:

{2) Secreiarial Assistance to the Commitiees referred in 5.2 ard 5.3 will & o¢ rzndered by the Direciorates of "Technical
and Higher ecucation respectively of the State Govermment concerned, The Stzrding Commities reters2d to in 34
will be assisted by the Secretariat of the UGC.

(oJ Merbers of the Committes, other than ex-officio Members. will hold office for a period of ikree vears. Tne recom-
mendations of the Committes wiil also be valid for three vears.

c) Each Committes will bz fre= to device its own procedure. The procedure will however. compulsorily include
giving ooponumrv to the institutions concerned to furnish such material as thev consider relzvant: The Commit
will also have power to call for such information and dzrails as it considers relevant. To 2Ty oul 16 funciions
smocthly, the bodies would lav down timebound ‘action- calendars’ and 'dead-lines' for compliance of the instiiu-
tions concerned and for completing the Committees' own tasks. .. . .. -

(d) Fee once determineed shall be in force for three years. The Commme*s may dc«ermmc different rates of fes for
Institutions falling in different classes. if a classification is justified on intelligible and objective criteria. In particu-
lar the Comminees will be free 1o fix different ratzs for institutions focatzad in rural areas.

(e) The UGC and the AICTE. as the case may be, will hm: power fo call for information and clarifications from the
Comminees under their purview. .

8 While det ermining the fee charseabmf it MH be the duty of the Commmce to ensure that Fee does not become a
source of profit or commercialisation for the i institutions concemed T‘ns approauh wouId be i in conformm. w uL
pronounce'nens of the Court in cases deahng with fee determination’ T AT

Lo R S b .,.;," ~e }
6.6 Fee Delermm:mon . T ATl b LEGF P B .4;@.{ AT ST A e el e .
(a) Fee will havc two broad catevoncs—Tumon Fee and Devclopment Fee. - :
e N I S RO LT I .
Besides, the manaocmcm oflhc institutions may realise the acmal cost ofbcardmv & mcssmo from the above students
subjzct to the relevant Committee being satisfied about the reasonableness of such costs. .
(b) Tuition Fee will seek to recover the acrual cost of lm“am_ng educauon. While assessing a fair tuition fes the
Lomm.nec wﬂl take into account the ‘ollowmo : T o

(n Salary and allowances mcludm&7 bonus. xfadmlssxblc to L.achm" :md non- -teaching empm:as RSN,
(in Expenditure on administrative services:
(i) Cost of maintenance of faborateries including consumabies:

vy Contingent expendirure including statutory requiremen:s iike audii fee etc.

{v) Cost ol acquisition of books and journals for librarizs: and

1) Maintenance of buildings and other assests including renis and tarirs.

Nezping the oovc DWAMEZIArS 10 View, sujtable s will b2 fixed for holders of 'fr22', 'pavment, and *NRJ/Foreian
Students’ categories, :
e Ihu UGC and AICTE wil! forthwirh pregare noms relaiing to saffing and scales of C\::‘nc:-‘.ur: fo

rever sucn nerms have not so far hean worked out. 1o the ex en: feasible. In cas
23 norms ths rzlevent Commines s::%f smisfv themselves about tha 2decuacy aad reason-

1
the expendinure involved. Care will be taken 1o ensure that the croieciad expendinurs -'va*s netbacor

[
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) Feo chargezble by institutions ce emed 10 De universities will b Jetermines Ihva Sf.:.‘;"w Comnmines o
University Crans Commission CORSISING Of
(1) A Mzmberof the Commlsmo“—Chaxrpcrson
i) On= Vice-Chancellor to be nominated by ihe Comnmission—Member:

(i) Three experts, ore each in Econimics. Cost Accountaney and Iastitstionai Finaace o be nomirzizd by the

Commission—Members:

(iv)  “Where adezmed university conducts courses in Technical Medical Education. a nemingz of'the Allindia Coune

cil of Technical Education. Medical Councii of India Dental Courcil of ndia as tha czs2s mav be— Member;

(v) Suie Secrstary Higher Technical Medical education {dzpending on the fiz! i

or his nominez will be co-cpied as the Member for the purposss onlv o
‘deemed universities’ in the Siare concamed:

(i) Anofficer of the UGC of the Rank of Additional Secretary—>Member Secreta ry.
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6.3 Procedure 10 be Adopted by the Committee:

(2) Szcretarial Assistance 10 the Committees referred in 3.2ard 3.3 will be renderzd oy ihe Directorates of “Technizal

(

and Higher ecucation rzspectively ot the Suate Govemment concerned. The Stancing Commines referrag 0 in ;
will be assisted by the Secretarial of the LGC.

(&} Members of the Committes, other than ex-officio Members. will hold officz for 2 period ofthree vears The recom-
mendations of the Committez will also be valid for three vears,
(c) Each Committes will be fres to device j 1is own procedure. The procedure will however. compulsonly incluze

civing ooponumtv to the institutions concerned to turnish such mate rial as thev consider relavant: The Commin
will also have power to call for such information and datails as jt considers relevant. To 22y out its functions
smocthly, the bodies would lay down timebound "action- calendars’ and 'dead-lines' for compliance of the insiiu-
tions concerned and for completing the Commitiees’ own tasks. - ”
(d) Fee once determinead shall be in force for three years. The Commme—'s mav dcke'mmc difTerent rates of fes tor
lnsmunons falling in ditferent classes. if a classification is justified on intelligible and objeciive ¢riteria. In particu-
ar the Commitees will be free 1o fix different rates for institutions Jocated in rural areas.

(e) The UGC and the AICTE. as the case may be, mll have power to call for mfommxon and clarifications from the
Committees under their purview. N
n While dc'errmnmo the fee cha r°"abm. it -\1“ be the duty of the Commmee to e..surc that Fee does not become a

source of profit or commercialisation for the j institutions concemed T‘ns approagh would be in conformm w uL R

pronounce'nents of the Court in cases dealing with fee delermmanon Sl

RN SR

6.6 Fee Deterhmahon . - _,: RN R N B N -Jvcm

(a) Fee will havc two broad catcgoncs~Tumon Fee and Dc\ clopment Fec.

Besides, Lhc manancmcnx oflhe institutions mav reahse the acrual cost ofbcardmn & mcssmo from the above students
subjzct to the relevant Commmce being satisfied about the reasonableness of such costs.

) Tuition Fee will seek lo recover the actual cost of imparting educanon thle msessmo a fair tuition fee the
(_ommx'tee will take into account the "ollowmo : , o
(0 Salary and allowances mcludlno bonus, xf&dmxss:blc to t.achmn and non- teaching empioyees: - P
(i Expenditure on administrative services:
(i) Cost of maintenance of laborateries including consumabies:
{ivy Contingent expenditure including statutory requirements iike audit fee etc.
(v Cost of acquisition of books and journals for libraries: and
“1) Maintenance of buildings and other assests including rents and taries.
N22ping the ; oovc parameiers in view, suitabte rates will b2 fixed for holders 0x 'frze’, 'pavment, and *NRi/Foreian
Students' categories. ’ ’
e The UGC d AICTE will forthwith grepare norms relaiing to staiffing and scaizs of expendi
wagrever such norms have ot o far heen worked out, 1o the exen: feasible. In cases whare
2ow ified norms thz relevent Commitas shali satisfy themselves adout :
aole iavolvzd. Care wiil be takan @ ensure that the croiecizid expen
a5 nsors.
= A3t : ":.".:r. STORITIS COmImerdls
tons averigienn:

dz(ermining the foo simucture far
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6.8 Orher procedural matters
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A Lialvad fursther that for e above purpeses
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renance of Fee Accounts:
{nstitutions will maintaln e sccounis—Maintenance Accounts and Deyvelopment Accounts.
= and messing el wiil e cradited (o the Manianancs

d ‘costrecoveries’ of boardin
d allowanszs and (b) other expend ture. Al

The procezds of Tuition Fe2an
Accounis. . This account will pe maintaines in two pars—a Pay an
met from this 2ecount and browght 1o account undar ihese 1wo pars.

recurring expenditure W 1§l be
s will be credited 1o the Developrient Account in the fraien 207

At feast half the proce=cs of Development iz
after which this Account il roceive the entine proceeds of this ez Miscellenzous receipts of the instiuticn would
~nands.,

also ke credited to the same account. The procezcs of this fee would be utilised tor procurement of cquiny
it will be also be open {6 the management 10 debit expenliture ¢

bocks and journals and acguisition of assels.

improvement of faculty aise 10 this account. :
The regulations of UGC and the AICTE wihi provide for Audi of accounts of the relevant institutions. 12 ¢2307e rhal
the financial managements confonms to the broad framework of these guide-lines and the reguiaiicns.

¢ in advance jor 3 seinesten. TaCR
Decembar every

eriod of three years. Fez wili be payabi
for genaral informaticn the total f22 payable per semesier in the month of
ide _circulation in the State concerned. This exercise shall be

connecied with levy of feer - o
Feo onca fixed will be vaiid for a p
Commitez will notity
vear, for the next year. intwo News p2
aily notwithsianding the fact that the raies ence fixe
Wwhile fixing fes. once every three years, the Commitess will ke’ into
ent acconnts while fee for the next threz years. -~ = TTa e

n accounts in the manner laid dowa of

ppropriate Regulations are liable to have thair perTnissioy

pers having W
carried out annu 4 will be in force for three years.
= count the unspent balance, i7 20y in the

aintenance and develcpm

Ireiitutions which levy fe= at rat2s higherthan those fix=d_er faiito maintai
10 conmrevene the [rovisions ofthe s

ity

1e regulations will incorporate these guidelines.
o University Grants Commissien

are giherwise found

4 7fi'iation canczlled. The appropria
ncorpora:izd i regulations cf ih
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¢ instructions issued by i
e UGC Act 1958 and und2r

- umeses thsi resolution be desmed o b
- undar sub-section (1) of Section 20 ¢f

arsiey Granis Commission un ot

ke AICTE Ace—19%7.
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